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I THE CENTRAL AbMINISVRATIVE TRIEUNAL
PRINCIPAL BEMCH, MNEW DELMI.
Ragn Mo QAL 152/86 Date of decision: 14.07.1992.
Shri Birender Kumar <A deant '
N ' *.;\’-aﬁ'ﬂ‘u%
Undon of India . .« Respondent s
For the Apolicant .. -Hone
For the Respondents PRI LT T
Corams:
The Hon'ble Mr. P.K. Karths, v:i.c':é Chad rnan{x)
Tt Honthle Mr. 8.8, Dhoundival, adninistrative Mamber
|

1. Whether Repoarters of looal paspers may be
allowed to see Lhe Judgment? ~

Lyl

2. To be referved to the Reparters or not?
Judement. (Oral ) :
(of the Rerch delivered by Hon'ble $hri P.K. Kertha,
Yice Chailrman{J))}
Whaen  this osse was oalled, none appesred  for
both parites. This case has been Tisted in the first 15 cases

paremptarily for Ffinal hesring. The applicstion is dismissed

for default and non-prosecution.
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(BoM. DHOUNDIYAL) ’ (P.K. KARTHA)
MEMBER (A ) VICE CHATRMAKR(I)
14.07.1997 , 14.07., 1997
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